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industrial relations the Rourkela Steel 
Plant is second to none. But its 
modernisation is long delayed and it 
is long awaited. I would like to know 
from the hon. Minister whether there 
is any proposal (or th~ modernisation 
'Of this steel plant. from the Federal 
R~public of Germany. 

SHRI N.K.P. SALVE: My answer 
is in the negative. 

AN HON. MEMBER; Why do you 
not say 'No9 

') 

SHRl RASA BEHARI BEHERA: I 
want to know about the proposal from 
Germany. 

MR. SPEAKER ~· .~ttJolhing more or 
:"ilrongc,r answc:r than ~i~ is needed. 

SHRI BHIKU RAM JAIN: There 
:are five steel plants ~n the country 
which are supplying steel to the 
nation and arc also exporting . I under-
stand that the modernjs:ltion proposals 
hav~ b~cn under consideration of the 
Government for the past scwral y.:ars. 
A, a result. therefore, Ill) implementa· 
lion has been Jnade during all these 
years, including the proposaJ for sinster 
type of plants in this country. I 
<lind\!(" .tu.nd, that there was a proposal 
[rom the Rumllnian <:iovcrnmcJll for 
:self-financing of the pl'lIlt unocr which 
they would by your producl which ,s 
Jying unutiJised and would help us. Has 
the Government taken into considera-
tion this. and has it been thought that 
it would give a lal of sood advantage 
to the nation 1 

SHRI N.K.P. SALVE: With 
reference to the Rourkela Steel Plant 
there is no proposal from Rumania .. 

SHRI BHIKU RAM JAIN: I have 
asked about the five plants that are 
there in the country. which need 
modernisation including the Rourkefa 
Steel Plant. Has sinster type of 
technology been implemented and if it 
bal Dot been implemented what about ' 

the proposal for self-financing of plan's 
for which money is not required? 

Has the Government taken any deci. 
sion in regard to the implementation of 
5uch proposals which would give a )ot ..j, 
of benefit to the nation"! Here I am 
talking not only of Rourkela but of 
the fEmr other plants also. 

SHRI N.K.P. SALVE: For Rour-
kela there it no proposal from Rumania. 
But with reference to some other plant~. 
there is a proposal from Ruman':1 
specially for a sinster plant and in 
return they would be willing and rea Iy 
19 buy iron·orc and other products 
from India, which is undar examination. 

SHRI SATYASADHAN CHAKRA-
BORTY : What is the ' reaction of the 
Government? 

SHRI N.K.P. SALVE: \\'e a~l; we 
do not react. 

(InterrupT ;011) 

When something is being examined, 
how can I give my reaction? 

Operation of Spy Ring in Kutch 
District, Gujarat 

*344. SHRI R.R. BHOLE : 
SHRf B.Y. DESAI: Will the Minist: r 

of HOME AFFAIRS be pleased to 
state : 

(a) whether Government noticed the 
news in 'Daily' dated 6 January, 1984 
that there is a spy ring operating as 
SmU&a1ers in Kutch district of Gujarat 
and that photographs of strate~ic army 
instal1ations were recovered fcom 
them; 

..(b) if so, the particulars of the 
persons ~rrested and the pU,nish(Dont 
a warded to them ; ,and 

• (c) the steps Government prop03e 
to take to curb the trade of stnudU:1& 
aeros. tbe be»rder f . , 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) (a) 
to (c) :-A statement is laid on the 
Table of the House. 

Statement 

Government have seen the news item 
in 'The Daily' dated the 6th January, 
1984 under the heading 'Spy RinK 
Busted' . 

According to information received 
from the Government of Gujarat, one 
Pakistani national was apprehended 
with smuggled heroin by the Border 
Security Force in Kutch district of 
Gujarat on 2nd November, 1983. On 
investigation, the State Government 
have ordered detention of 13 persons 
under COFEPOSA. 

The State Government have registered 
3 cases, the brief particulars of which 
are given below :-

(i) Lakhpat P.S. CR No. 78/83 
against persons under the Foreig-
ners Act, Pass Port Act, 
Customs Act and the Official 
Secrets Act. Out of the a 
accu~ed persons, 5 have been 
arrested and 3 arc absconding. 

(ii) Lakhpat P.S. CR No. 81/83 
against 4 persons under the 
Foreigners Act, Pass Port Act, 
Official Secrets Act, Official 
Secrets Act, Dangerous Drugs 
Act, etc. Two of the accused 
persons have been arrested and 
the remaining 2 are absconding. 

(iii) Bhuj p.S. CR No, 272/83 
against 6 persons under the 
Official Secrets Act, Foreigners 
Act, etc. Of the 6 persons 
accused, 4 have been arrested 
aDd 2 are abscondilll. 

InvestiaatioD of tho 3 cases is in 
proaress. 

The field formadoDa on tlae borden 
have been inltn&ctod to remain YipJant. 

The preventive and intelligence machi .. 
ncry of the Customs Department has 
been reinforced in terms of man-
power and equipment in the areas 
vulnerable to smu&&lina activities. The 
pattern of smulaJing is kept under 
constant review by GovenllDent and 
appropriate ill nti-smugglina meuures 
are adopted in close coordination with 
the concerned Ccnllal aod State 
Governm~nt euthorilies as wa,'~iin'cd by 
the si tua t ion. 

SHRI R.R. BHOLE: The news is 
",er~ disturbintt b~cause it is reported 
and it is admitted now in the an~wer 
that something is there 4Ilnd 50me cases 
also are filed. I find that ~omchow 

or other we are oat able (0 mukc our 
intelligence efficient. There app..:ars to 
be infirmities in ,{.ne persol1nel as well 
as the struclure'~'of our intdligence. 
may be military. may be civil, may be 
any other unit. Every other day, we 
hear that there are large scale exercises 
going on across t·he border in occupied 
Kashmir. We also know thai so)")histi-
cated weapons are being given to our 
neighbourins countries. Therefore, we 
must be very alert against this menac-
ins attitude We know that w': Clre 
not able to find who the spies are and 
who the da.gerous people are n:!Hr the 
border. They are caught on 'y when 
heroin or dangerous drugs are found on 
the penon and when they are moving 
near the border. This is not a happy 
state of affair. Tn the statement which 
is given in the House th(.y have not 
said about the photographs found. 
about which it is mentiont:d in the 
newspapers. Arc the photographs as 
mentioned in the newspapers, found? 
Do you say that the spy rina was there 
or not there ? 

SHRI P. VENKATASUBBAIAH 
The Kutch border is a very lona border 
and it is also vulnerable. As a matter 
of fact, the Central Government arc 
taking all possible steps. with the belp 
of several alencies like tbe revenue 
intelJiaence and other jnteJJjacnce which 
are involved iu this matter. BSP hal 
.ot 21 poIta to maintain viailancc 
aloD, the bordor. Ja order to tiahtu 
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the border security measures and to 
check smuggling BSF has a set liP 
eight additional outposts in verious 
places along the border. 

According to the BSF, neither smugs-
ling nor· illegal entry is possible to the 
arid strelches of the district of Kutch 
and it ma inly takes place in the coastal 
area where the nSF is not dt'ployed. 
In order that sea route is adequately 
covered by the Police force and tbe 
Customs forc~. the nSF has CiIJeady 
made the followin, SUiatstions 10 the 
State Government : 

(a) Since the nSF has already 
established some outposts in the coastul 
region, the State police may consider 
opening of other BOPs south of Rod-
hasar up to Mandvi. 

(b) These posts can perform effecti-
vely if they get the active support or' 
the intelligence agencies, particularly, 
the CID. Since the CI D p.uticularly 
the Intelligence Wing. has gol a sizeable 
presence, the intelligence set up in IDe 
district of Kutch, wi th specia I reference 
10 coastal area, needs to be strengt-
hened. 

(C) The Water Wing of the Kutch 
police which lacks proper boats. needs 
to be strenathened. 

(d) Since the BSF is carrying out 
sea patrolling in and around Kori 
Creek, the boats of the Water Wing of 
Gujarat Police coule take up more 
intensive patrolling of the area b.:tween 
Mandvi and Rodhasar. 

(e) Since the detection of iIIeaal 
entrants and smugalers can best be 
achieved by getting prior information. 
a very close link has to be established 
between the armed constabulary posted 
in various BOPs and the inteJliaence 
aacncy, namely, the CID. It is 
suggested that the possibility of attach-
ina personnel of CrD (Intelligence) with 
the BOPs may arso be considored .••..• 
(interruptions) . 

SMRI R. R. .HOLE: t have »ot 

asked anything about smuggling. My 
stress was on the spyina. 

SHRI SATYASADHAN CHAKRA· 
BORTY: He wanted to know about 
the photographs whether the photo-
Iraph, have been recovered. 

SHRI P. VBNKATASUBBAIAH: I 
am comin, to that point. What he 
has said is whether any arrang('ment 
h;ls been made to check smuggling and 
other ilJllaal activities ... 

( /I,'er-ru,tion) 

SHRJ R.R. BHOLE: T am not on 
the smuislina part of it. 

SHRI P. VBNKATASUBBArAH: 
We have made some break through and 
several gangs have been 9ust~d and 
contnlband material has be,-n recov~red 
from those p~ople. So (ar as lh·:s·: 
photographs and all these thing, arc 
c()ncerned, the matter is b!ing examined 
in all its seriousness. So at this stage, 
wh~n the interroiation and also 
investigation is goilll on, I do not 
wOint to divulge to lh;! House in public 
interest. 

SHRI SATYASADHAN CHAKRA-
BORTY: This is a very important 
Question, Sir ... 

(/nterruptioll) 

THE MINISTER OF HOME 
AFFAIRS (SHRI . P.C. SETHI): I am 
sorry. I would add that six casettes 
and few video films were also recovered 
from them. Then these video films 
were photographed and these photo-
graphs contained some photograph,:; of 
Military installations which are incrimi-
oatinl and which are dangerous. 
These include the Air Force base and 
some of the river bridges also. Action 
is being taken and they have all been 
confisca ted. 

SHR! SATYASADHAN CHAKRA-
BORTY : The other Minister should be 
dismissed. You are with.holding the 
information from the House. 

MR. SPEAKBR.: -Until and unless 
full information is provided, you 
cannet .•• 
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DR. , Sl}BR.AMANIAM SW AMY : 
Mr. a_ole bas talk"d about the 
smugglina of heroin. He meant heroin 
and not heroine. 

SHRI R.R. BHOLE: Mr, Subra-
rnaniam Swamy 1S very fond of 
heroines. 

MR. SPEAKER: He has plss~d 

that age now. Only you can talk 
about it. 

SHRI R.R. BHOLE: He likes to be 
a hero in every sphere, along with the 
heroines, of course. 

My point is this. I asked this question 
with a specific purpose of knowing 
what exactly the structure, the infirmi-
ties, the strength of our intelligence is ... 

( In terrup tiD n) 

MR. SPEAKER: I do not think they 
will give you this information. 

SHRI R.R. BHOLE: At least they 
must tell us that they are strengthening 
the intelligence structure, the intelligenc~ 
personnel, the methodology th:H is 
followcd ... (Interruption). 

( Interruption) 

MR. SPEAKER: He has alrc:ldy 
said that they are strenglhening it. 

SHRI R.R. BHOLE: What exactly 
is the connection. between the 8·t- 4 -t-6 
pers'ons, against whom charges are laid 
and the 13 persons mentioned in the 
first part of the statement? It is 
mentioned here that on the basis of 
investigations, the State Gov.:rnment 
ordered detention of J 3 persons under 
COFEPOSA that is one part. Three 
charges are laid; persons were prose-
cuted for some offence, 4 wbre prose-
cuted for some other offence and 6 
others . for yet . another offence. 
S + 4 + 6 comes \0 18. Is there 
any connection between these two sets 
of persons? 

SHRI P. VENKATASUBBAIAH 
There are three sets . of persons who 
have been detained under the COFE-
POSA. . Out of these 13 . persons, 

against whom detent jon orders were 
issued, J2 have been apprehended and 
kept in jail under COFEPOSA. The 
ring person is absconding and W~ hav..! 
not been able to apprehend him, 
though the detention order is pending 
against this particular gentleman. 

Regarding the other information which 
the hon. Member wanted to know, 
these peoph: tLlvC been a;;;cu;;ed not only 
under tbe COFEPOSA, but also for 
various crimes under the Ollkial Secrets 
Act, Pass Plirts Act, FOf~ : gn""r~' Act, 
the Forcign~rs' Registl alion Act und 
the Customs Act. Of the 8 persons, 5 
have been arrested and detained under 
the COFEPOSA and the r~f1l:lining 3 ar.-= 
said to be absconding. Two l1~rsons 
among the 5, who have bt.~n absconding, 
have been a rn.·'it~u. ~oh :llnaJ Sarnad 
h:ls been a\.:cllsed of cnt,.' rillg .1 prohi-
bited area fOf spying a~li\'dic~ . Thc 
case agai nsl fOll r p~ rsons 

MR. CHAIRMAN: You can glvc 
thi5 informalion in writing. 

SHRI P. VENKATASUBBAIAH; If 
the hon. Member wants it, ..... .,; can give 
it in writing . All these people arc in 
detention under COFEPOSA. Apara 
from that, we have registered cases 
against them under the various offences. 
The Gujarat Government has referred 
it to us for taking action against these 
people. 

SHRI JAMILUR RAHMAN: It 
appears that this case has been taken 
very lightly by the department, whether 
it be in the field of smuggling, in the 
field of political affairs or in other 
areas. Prior to this particular case, 
there were other cases of spying, which 
were busted in Delhi; I am referring 
specifically to Larkins and his friends. 
The smugglers by their activities have 
completely and virtually ruined the 
economy of the country. What actually . . 
happens is ... 

MR. SPEAKER: You do not have 
&0 explain. it ; YOlJ put the question. 
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SHR[ JAMILUR RAHMAN: I would 
like to know from the hon. Minister 
how many smugglers were rc)c3sed 
between J977 and 1979. 

MR SPEAK.BR : II i~ not connected 
with the main qUt.'ition ; it is irrdev.tnl. 

SHRI JAMILUR. RAHMAN: I 
would. like to know wh~ther those 
smugglers are in thi'\ lisl and, if so, 
wh::tt steps h;;tve been taken to deal Wilh 
(hl!l!l . 

MR SPEAKER : Thi~ I') not a 
question of !tmugglers a Illne. 

.SHRI JAMILUR RAHMAN: They 
have fI.!lwwcd 
Kutch arca. ( 

th\!ir activities in [he 
would like to know 

whcth..:r these p.:rsons are in this list 
ctnd, if so, what sters :ue laken against 
th\!m. 

MR SPEAKER: Why are you 
wasting the lime of ihc House. How 
is it rdev; :H . 

SHRI P.C . SETHI: A" far as Lu-
kins C3~e is concerned, we arc taking 
aClion und.:.r the Official Secrets Act. 

MR SPEAKER This" something 
different. 

SHRI SUNIL MA fTRA: This 
question relales 10 c:spioll.lge, not to 
smuggling. From the long statement 
of lh~ hon. Minister. it appears that 
the Government have referred it to 
the State Government. Espionage anJ 
counter-espionage are Ceulral subjects. 
Therefore; may I know from the hon. 
Minister whether Governm'.:nt have 
taken effective steps to strengthen the 
espionage and anti-espionage measures, 
so far as our internal security is 
concerned? 

SHRI p. VENKATASUBBAfAH: I 
hav~ already referred to the steps that 
have been taken ill ordor to prevent 
espionage activitictl. 

Mod.ral.tlon of Iadlan Iron Steel Company 

*346. SHRI N1REN GHOSH: will 
the Minister of STEEL AND MINES K 
pleased to sta te : 

(a) 'whether Indian Iron and Steel 
Company's conversion technology ii old 
and obiolete; 

(b) whether there is any proposal 
to renovate and modernise Indian Iron 
and Steel Company; -

(c) jf so, whether a technical report 
has b(!en prepared and compkt~d; 

(d) to whom do the Government 
propose to entrust the work of renova-
lion, modernisation and explnsion of 
Indian Iron and Steel CompallY; and 

(e) the time by which the work will 
sta rt ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL AND MINES 
(SHRI N . K. p. SALVE) (a) to (e) : A 
Statement is laid on the Table of the 
Hous~. 

Statement 

(.1) 10 (e): In the Indian Iron 
and Sled Company, steel is made thro-
ugh Dupl"x proceu. using Acid Besse-
mer converters and open hearth furnaces. 
This steel making process is con~ider~d 

old and obsolete. The plant and eQuip-
ments in most of the units are old and 
outdated. The proposal to mod~rnise 

the Burnpur Works of Indian Iron and 
Steel Company is unjer form'Jlation. 
MJs . Tiljprom~xport of the USSR has 
been assigned the work of preparation 
of a feasibility report for the mod.:rni-
sation of the Rurnpur Work'S; this report 
is awaited . The project authorities of 
liSCO will primarily tQ responsible for 
implementing the modernisation progra-
mmes. Work will commence after tho 
feasibility report prepared by MIS Til- , 
jpromexport is received and examined 
and an investment decision on the sch-
eme)s ·approved by the Gov:rnm~nt. 




